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CEN TRm L .-iDPT IN IS Th,\Tl\j £ TR IBUNA i.
PRINCIPAL bench

NEW DELHI.

u.A J\iOa1359/90

New Oelhi-j this the 9th August, 1394.

HLJN'BLE riR.JUSTICE VICE CHraR(^K.N ( j)

HjN'SLE r^iFwBjv'KiSINGH.MEPIBER (ri)

Naufdl Kishore Sharma
s/o Shri Oeep Chand
Spscidl Ticket Exarniner,
Northern Railway,
Jelhi f'lain Station,

o.rt.pplicant

(By Shri'JK Bali ndvocats)

y S o . .

Union of India, though:-

The' Ganaral r-lanagsr-j,
Northern KailuaVj Mau Delhi. , . HespondEn t s ,
(By 5hri Ind33fjit SharmaAdu ocat g)

Dr;D£R(UR,-\i.j

HoN'BLE nR.JUSTICE D,L,N£HTa VICE CH,AlRrir> N( 3)

Haard Id, counsel for ths applicants

Departmsntal enquiry was conduct sd aqc.(inst

ths applicant and ths Disciplinjry f^uthority found

him guilty, under charges No. 3 & 4. Houever the

riuthority accapted the daily docket

^nd held hirn-guilty only undar charge No,4o The

ch_irga No,4 is that the applicant failed to

maintain EFT numbers cmi the chart against ths

pending amount shoun thorGinc The caas of ths

applicant is that there are no rules, no adniinis-

tratiu9 in st r lict i(. n s nor any practice and no

column for antering E^T numbero against ponding

amounts rgalisedo The respondsnts haus not

answorad this allegation made by the applicant in

a proper uay in their reply. In the facts and

circumstances, uie consider it proper that o,A,

should be accepted and the ord&r of Disciplinary

Authority which has rntgrged in tha orderf of appa^^llcite
OaAcx •

authority as 'Jsll as 4?! ths r^g-gx^ml authority

should ba SGt aside tc tha extant th-t ths applicant
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stands exonerated for charge No,1 to 3 and for

charge NOo4 the Disciplinary Authority uill pass

'a speaking order as to,-under uhich rule it is

reqeiradj whether there are any administrative

inst ruct icns or not ; whether there is a practice

or not and whether there is a column or not for

entering EFT numbers against pending amounts

realisedo If there are no administrative instruct

tionSy rules or practice as such we direct that

the Oisc^ipl in^ry^ Mut Torit y will pass, an appropriate

order will be

entitled for the consequential benefits. The 0 ,A

is accsptsd to this extent. No costs.

(B.KCs^-f-lG'H)
P'lember (fV)

(D «U.nc. ii In j
^icB Ehairman(3)


